FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency ResolutionProcess
for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF SAMVID STEELS PRIVATE LIMITED

- e _ RELEVANT PARTICULARS : =
1 | Name of corporate debtor SAMVID STEELS PRIVATE LIMITED
2 | Date of incorporation of corporate debtor 14/10/1992
3 | Authority under which corporate debtor is Registrar of Companies, Ahmedabad
incorporated / registered
4 | Corporate Identity No. / Limited Liability U55100GJ1992PTC018421
Identification No. of corporate debtor
5 | Address of the registered office and M/S SAMVID STEELS PRIVATE LIMITED
principal office (if any) of corporate debtor At 2, ASHIMA COMPLEX KADI-KALOL
HIGHWAY, KARANNAGAR KADI-382727
MAHESANA GUJARAT, INDIA
6 | Insolvency commencement date in 17/04/2024
respect of corporate debtor
7 | Estimated date of closure of insolvency 14/10/2024
resolution process
8 | Name and registration number of the Mr. Manish Santosh Buchasia
insolvency professional acting as interim (PCSIP RV_SFA)
resolution professional Registration No. IBBI/IPA-002/IP-N00487/2017-
2018/11449 AFA Validity 06-11-2024
9 | Address and e-mail of the interim 306, 3rd Floor, " Gala Mart" Nr Sobo Centre,
resolution professional, as registered with Before Safal Parisar,Above SBI/Union Bank,
the Board South Bopal ,Ahmadabad-380058 ,Gujarat
E-mail: manishbuchasiacs@gmail.com
Mobile no.: 9898055367
10 | Address and e-mail to be used for 306, 3rd Floor, "Gala Mart" Nr Sobo Centre,
correspondence with the interim Before Safal Parisar,Above SBI/Union Bank,
resolution professional South Bopal ,Ahmadabad-380058 ,Gujarat
E- mail: samvidsteelsibc24@gmail.com
11 | Last date for submission of claims 01/05/2024
12 | Classes of creditors, if any, under clause | Not applicable, as per information available with
(b) of sub-section (6A) of section 21, Interim Resolution Professional
ascertained by the interim resolution
professional Name the class(es)
13 | Names of Insolvency Professionals Not Applicable
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)
14 | (a) Relevant Forms and Weblink:
(b) Details of authorized representatives | https://ibbi.gov.in/en/home/downloads
are available at: Physical Address: Not applicable

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench has ordered the
commencement of a corporate insolvency resolution process of the SAMVID STEELS PRIVATE
LIMITED on 17/04/2024.

The creditors of SAMVID STEELS PRIVATE LIMITED are hereby called upon to submit their
claims with proof on or before 01/05/2024 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.

All other creditors may submitthe claims with proof in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

M‘**WQ—LW

Mr. Manish Santosh Buchasia
Interim Resolution Professional
SAMVID STEELS PRIVATE LIMITED
Registration No. IBBI/IPA-002/IP-N00487/2017-
2018/11449

Date: 18/04/2024
Place: Ahmedabad
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FINANCIAL EXPRESS

ASIRVAD MICRO FINANCE LTD

CIN U65923TN2007PLC064550
9th and 10th Floor, No 9, Club House Road, Anna Salai,
Chennai 600 002. Tamil Nadu.
Tel:044-42124493

GOLD AUCTION NOTICE

The borrowers, in specific and the public, in general,
are hereby notified that public auction of the gold
ornaments pledged in the below accounts is proposed
to be conducted at the following branches on
27/04/2024 from 10.00 am onwards. The auction is of the
gold ornaments of defaulted customers who have failed
to make payment of their loan amount despite being
notified by registered letters. Unauctioned items shall
be auctioned on any other days without any further
notice. Change in venue or date if any) will be displayed
at the auction centre and on the company website. The
details given below are in the order of Branch Name,
Loan Number.

List of Pledges:-
GUJARAT,AHMEDABAD,NAROL GL,342370700000005,

Persons wishing to participate in the above auction shall
comply with the following:-

Interested Bidders should submit Rs. 10,000/~ as EMD
(refundable to unsuccessful bidders) by way of Cash on the
same day of auction. Bidders should carry valid ID card/PAN
card. For more details, please contact 8149752363

Authorised officer

Asirvad Micro Finance Ltd.

(== HERO HOUSING FINANGE LIMITED

Regd. Office: 09, Community Centre, Basant Vasant Yikar, Mew Del 10057
Phone: 091 £9267000, Tall Free Number: 1800 2
Website: www.harp! '1--L.5ir.;1'|nan|:-z C

erohdl.com
Comtact Address: Sth floor, Che par Meethakall
Six Road, ha"m'lqpun ﬂ.hrr'rer'al:al:' Gujarat -
Office Mo. 412, Fourth Floor, Seven Seas. Plot Mo, 1 | |ﬂ'|:'.u-'I1JE “-u.".'E' "JL
Tanishg Showraom, Junagadh, Gujarat-362001.

POSSESSION NOTICE (FOR IMMOYABLE PROPERTY)
(Az par Appandix IV read with rule 1) of the Sacurity Interast Enforcement Rules, 2002)

Whereas, e undersigned being the Autharized Officar of the Here Housing Financa Limied, under
Fe Secuntization and Reconstiucion of Financial Assels and Enforcement of Secury nfenes! del,
2002 ard in axarcisa of powers confernad undar section 13012} reed with rula 3 of the Securgy
Inferest (Enforcement) Rides, J002, issied & demand notces as mentianed below calling upon he
Borroranrs o regay he amaunt mentaned in the notice withia B0 days from [he dabe of the sad nolice.
The bormoaer, having failed fo repay fhe amount. nofice is harsby ghien $o the borrower, in particular
and the pubic, in general, that e undersiqned has laken possession of the gropery desribed
haeeren blow inexarcis of powers cordamad on him uncer secion 13(4) of the said A read wilh nde
B afthe said Rules,

The: bomower, in particida, and e pubis n genesal, ang hereby cauloned not 10 ded win the
propecly and any daaling s with tha propety sl b subject b the chasge of the Heeo Housg Finance
Limited, for an smiaund refamed o bakra alang with interest therson and penal nlerest, charges, oosls
B, froen cate mentioned beic

The borrower’s attention s imited o prosisnons of sub-sacon (8) of 58cion 13 ol tha Acl in respedt
oftime avalabie. loredeam the sacured aseels

2TOIP-3, Above

abll ek e nold or iraralermed by

HFL* 'I:lpmltn-rl'limu.mqun|anmmﬂlllnyﬂmhﬂnlhdﬂﬂuﬂhlﬂlumﬂn T secured aassl
AFL HFL" mnad e Ruriivar inbog whind B Lnkian by *1IFL HFL" fior (ranslor of aila of B necu ied bsed,

Maninagar Daxinl Society & Naroda

Hm‘gnm Land_Ame, Carpes_Ansd, Arma: | Fifty O Only)

[ Mama of S Borrowsra| Thwacripiion of secured annsi Total Gitsianding | Duse of tranch for Machinery Sale published
Gujarat. BRANCH udmwdllmmmmﬁ it II::T;I}HI p_-hﬂ_. in Financial Express, Ahmedabad on

W Hawaben Hharvid L ARl i .
M e Dustarsth M u.-ul iﬂm:ﬂ Arma | (Rupess Five Lok | 28.ian | 15-Acndd 5.4.2'3!24.!_312553 read Auction Date :
hcome [Proapest Mo mmn ) qu:m Tmml.:di:f&r;: Ninaty dsnr:rlun aad 10.5.2024 instead of 7.5.2024,

10308783 Carpa Propeity ousan n
B .00, #1000 Hundred and Ton Ok Sd/- Autho. Officer
Mr. Lexmanbhuijs tr'llplu Ildplrndanli.llHu 12|'?II|, 'H As, STT185.000-] 33-Jan | 15-Anr-2
Mariban le-l::l:: S2TS0, hm!d'rmu'rgl' 5q. Eﬂ“hﬂm e

[ id]=; & I n
Mavara Arand Cerersl | [ and_Ama, J P% One Hundred and
itm Prospact No. m*mmmm 48180 Minery Froe Only)
Wr Kurar Afishel MR %ﬁmﬂpﬁdm%m m 1120751, m Of-Dec | 15-Aar-24
:-H"Im%{rmth Ambi "!?'m AT on | (Rupees Eleven 2023

Breruch - 383010,

M'mum; fin 5g ‘Lit E e Er"E.'ll:h'a-u e

W Varsha Mukseftnai

A ST 00, 302 00

M. Mubash Jamdhade HﬂmﬂﬂlﬂfFHPhH MW% Ra. !IEII_NH.E:; 6Fah |

SRS B % I O (e

2024

M Rajubhal Walubha | Al et ':iFtHn.n‘.lH PlolNo 108 |Rs,
h—::"l.a- Arariber | 2480 Eﬁuavm TP Schema Na 3, VP
Rajubhal Parmar mmmplﬁmw, |

q|p TATA CAPITAL HOUSING FINANCE LTD

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao

TATA Kadam Marg, Lower Parel, Mumbai-400013. CIN No. UST190MHZ008PLC 187552

Under Section 13 (2} of the Securitisation and Reconstruction of Financizl Assets
and Enforcement of Sacurity Interest Act, 2002 ["Act”) read with Rube 3 of the
Security Interest (Enforcement) Rules, 2002 {"Rules™).

‘Whareas the undersigned baing the Authorsad Offcer of Tata Capdal Houwsing Financa
Limited {TCHFLj under the At and in exercise of powers conferrad under Section 13 [12)
reaad with Baile 3 of the Rules afready issued detaded Demand Motices dated below under
Section 13(2) of the Act, cafing upon the Bomowar(s)Co-Barrowen s iGuasantar(s) {all
singulary or togather refermad o *Obligors”)Legal Heans)Legal Representative(s) listed
hersunder, fo pay the amounts mentioned In the respectve Demand Notice's, within 60
days from the date of the respactive Nolicars, a5 per details piven balow. Copies of the said
Mofices are served by Regisierad Posl AD. and are avaiahle with fhe undersigned, and
fhe said Obigor(siLegal HeinsiLegal Represeniativels), may, if they so desire, collect
The respactive copy from the undersigned on any working day during normal offica hours.
In connaction with the above, Notics is hereby given, once again. to the said Obligors)
{Legal Heirfs}Lagal Reprasentativels) to pay Lo TCHEL, within 80 dais from the date of the
raspectiva Nobee's, the amounts indicaled herein befow agains! thair respaclive names,
fogether with further interest as detailed below fromthe respectve daies menfioned balow
in-colurn [d] Ul the date of payment and ! or realisation, read with the loan agresmantand
ather documentshwritings, if any, executed by the said Obligar(s). As securty for dug
repayment of the loan, the following Secured Assetis) have been morigaged fo TCHFL by
the said Obligor s respectively

2aFTa0.00/-
Hupsas Two Laih
inaly Bavaen

.m;naam Floor. Bh EHETE‘I Fiddhen Pliza, Amat Jawan |
BB, Prume=Y, Udyag Vihar, Gurgacn,

G I Ad (i
L'Fn‘l-ﬂltt Nae E‘T‘M T Eahﬂu!mmm. mﬁr‘?ﬂn’fvlﬂwnﬂ
[For, Furfor Jotaln oessa con *ﬁr
mmmmmmmuml. Corponmts Cffes: Plal
| Pace, Ahrmodatied Dute, 1RDUINI4

Loan Mame of Dbligons) Date of Demand | Date of Pessession

Account Lagal Heir(sliLagal Notical Amount as{  [Constructivel

M. Represemtativels) per Demand Notles! Physical)

HHFAHNHOUZ 10000 Selanki Hareshbhai 1702024, s, 170172024

(EEE Amrrutihai, Sofankl 005036 &5 an {Symibolic)
Fadbaben Armnuibhas date 17012024

Description of Secured Assetsiimmovabls Properies: A1 that pleea and parcets of iImmaovable
befrg a Resklents Pt no H30:2 in bock |in 3rd Flear, admeasuring around 118 Sq. Yandi.e. 95,66
B Mars, Super Bull-up Area ol the schemd kroan a5 “SWAMINARSYAN PARE-2 (atva)® siluated
o e land Surey Mo B35 al Final PlalMe. 38 of TPS Mo. 58 [Vabva culhiald) of Mo Vilage- Valva,
Taluke- Caskni, Sub Dist. & Reg. Dist Ahmedabed-11 (Aslal] in stale of Gujarak With Common
Amenities Writlen in Tite Dacumant. Tepement Mo:- 032 0-08-1168-0001-5, Proparty Bounded By
Ezat Scheme Ganden, Wast: Block-J, Korth: Scheme Read, South. Block -

HHFIHGHDU Tank Vishal Harsukhbial 2TIE2023; Rs. 1710172024
HA001 2675 Tank Goetaben Hassukbbhal, ) 487 561 ss.on [Poysacal)
Terik Harsukhbhai dale 21062023
Gevindbhei, Harsakihbha
Gavindbhai

Dascription of Securad Assedsiimmovabie Proparties: Al tha peca and partels of Residenlial
PlotLand bearing Flat Mo, 304, on 3rd Floar, admessuning 40247 Sg. FL buildup area 37 41 5q;
Mirs. Buikding Bnown &5 "SUNRISE®, Situate & Revanus Survey Mo 186 Paiki; 83 par aponowe
plan kren &3 “Asopala-1" Pict no 13 Adm, 17005 3. Mirs. of Mo Mikge; Timbavad Tal & Sub
Dl Junagadh City Magarpalika, Dist: Junagadh, Gujal with Comnon Amenilies Writhan in [he
Tifia Documend. Properly Bounded By: East  Adj. Wall and Flat Na. 303, West Ad. Wall and
Comnon plal, Morhe &d). Steirand Passage; South Adj, Wall and Common Road

Dt - 19042004 Sdi- 4y thorised Officer,
Place; - &hmedzbac Junagadh For Heno Housing Finance Limiec

Contract | Mama of Obligos|s)/ Tatal Date of

No. Legal Heir(s)/Lagal Qutstanding | Demand Notice
Representative(s) Dues (Rs.) | Date of NPA

TCHHLOZ | Mr. Pushpgendrasinh Bhupendrasinh Raulji] Rs, 164612 & | DE042024

T4000100 | (borrowes) And Mrs. Riva Pushpendrasinh | Rs. 169452 | pasparnse

149021 & |Raulji (co-borrower} And Mr

TCHINGZT | Erupendresinh Raulji {co-bomower)

40001004

56044

Description of the Securad Asselsimmovable Properties! Mortgaged Properties
Al the mghts, piece & parcel of Immavable properiy bearng unit ro. C-32 having a tatal
area of 3251 5q. FL thal mcludes plal ares 2265 Sq, F. and Comman Plet and road arsa
968 5q. FL, in which the constructed campet area i 730 5q. FL in the pramises Schema
known as ‘Ratan Heaven', This preméses/3ohema s meant for residendisl purposes has
been dawvaloped by W's Earth Inlra as per approved plan and hava 433 unils, This Schamsa
i Iving on nonagriculbura [and with a tolal anga of 91345 Sq. Mirs bearing Block no, 39, 100
paiki, 101, 102, 103, 122, 124/A, 2781, 123, 104, 12418, 278 pedi 1 situated in mouje
wilage Ratanpur lying wilhen the boundanes md of whan devalogmant authariby (VLIDA),
Taluka Jilla Vadodara, Regisiration Sub District Vadodara [Division 5), Ciatnict \adodara,
Guiarat Bounded &3 foliows: East by Sub Plotne. B-28, B8-30 and B-31, Wasiby: 7.50 Mir
wide Road, Narth by: Sib Plobna_B1-33 South by: 18 Mirwide Road.

Government of India
[Ministry of Finance, Department of Financial Service]
Before the Recowvery Dificer
DEBTS RECOVERY TRIEUMAL - Il
ard Floar, Bhikhubhai Chamber, Opp Deepak Petral Pumg,
Elisebridge, Ahmeadabad — JE0006

A

“with furtherintarest, edditional Interest &l the rate &5 mare particuarly stated in respective
Darmard Motce dated mentoned above, incidental expenses, costs, changes etcincurmed
il the date of paymeant andiar raalizadion. W iha saad Coligor s) shall tad 1o maks paymant o
TCHFL a5 -afresaid, then TCHFL she¥ procesd agansi the sbove Securad
Azzabisiimmavable Propery(ias) ender Saclion 13(4) of the sad Act and the applicable
Fules entiraly at tha risk of the said Obigor{z)/Legal Heins)Legal Reprasentativels) a5 to
Ehe cosls and consaquencas

The sai Obigor(spLegal Heirs)Legal Represantativels) are prohibéed under the said
Act 1o ransfer the aforesaid Sacured Assabz)immovabéa Property, whather by way of
zale, |lzase or ofhanwise without the prior witten consent of TCHFL. Any persan wha
contravenss or abets confravention of the provisions of the &ct or Rules made thenaundear
shall be ligble for miprisonment andiar paralty as provided under the Act,

™
023

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government, Regional
Director, North Western Region, Ahmedabad
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of Sub-
rule (5) of Rule 30 of the Companies

(Incorporation) Rules, 2014
AND
In the matter of

SKY VISION PHARMA PRIVATE LIMITED

(CIN: U24239GJ2021PTC120100)

having its Registered Office at

SHOP NO. A/1/206, PALLADIUM
CORPORATE ROAD BEHIND DIVYA BHASKAR

PRESS, S.G HIGHWAY, MAKARBA,

AHMEDABAD GUJARAT-380051

....... Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make
application to the Central Government under
section 13 of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at
the Extra Ordinary General Meeting held on
Wednesday 27t March, 2024 to enable the
company to change its Registered office from
"State of Gujarat" to the “State of Madhya
Pradesh”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the ~ company may
deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor

NOTICE is published pursuant to the provisions of Section 124(6) of the
Companiles Act, 2013 read with Rule 6{3)(a) of the Investor Education and
Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules,
2016 (“the Rules®). The sald Rules inter-alio provides the transfer of unpaid /
unclaimed dividend to the Investor Education and Protection Fund [“IEPF")
and transfer of Shares, in respect of which the dividend has not been paid or
claimed by the Shareholders for 7 (Seven) consecutive years or more to tha
Demat Account of the Investor Education and Protection Fund Authority [“IEPF
Authority™).

Accordingly, the Company vide its letter dated April 15, 2024 has
communicated to all the concerned Shareholders individually, whose shares
are liable to be transferred to the Demat Account of the IEPF under the sald
Rules at thelr latest avallable address for taking the appropriate actlon. The
Company has also vploaded the detalls of such shareholders and shares due
for transfer to the Demat Account of the IEPF on
www. ratnamani.com. The details of the unpaid / unclaimed dividends are
available at the website of the Company. Therefore, the Shareholders are
requested to refer the same and verify the details of their unclaimed dividends
and the Shares liable to be transferred to the IEPF Authority.

The concerned shareholders holding shares in physical form and whose
shares are liable to be transferred to the IEPF Authority, may note that the
Company would be issuing Duplicate Share Certificate(s) in lieu of the original
share certificates held by them for the purpose of transfer of shares to the IEPF
Authority. As per the zaid Rules and upon such issue the original Share
Certificate{s) which are registered in their name will stand automatically
cancelled and be deemed non-negotiable. The Shareholders may further note
' that the details uploaded by the Company on its website should be regarded
and shall be deemed adequate notice in respect of the issue of the duplicate
share certificate{s) by the Company for the purpose of transfer of shares to the
IEPF Authority pursuant to the said Rules. In respect of the Shareholders
holding shares in demat form, the Company shall inform the concerned
depositories by way of the Corporate Action for transfer of the shares lying in
their demat account in favor of the Demat Account of the IEPF Authority.

Therefore, the concerned shareholders are requested to claim their
unclaimed / unpaid dividend amounts on or before September 30, 2024.
in case, the Company does not recelve any communication from the concerned
Shareholders,
requirements of the Rules, transfer the shares to tha IEPF Authority by the due
date without any further act or liability on the part of the Company. No claim
shall lie against the Company In respect of the Unclaimed Dividend Amount
and Shares Transferred to the IEPF Authority without any further reference.

Further, the Shareholders may note that the unclaimed dividend and
corresponding shares transferred to the IEPF Authority including all the
benefits accruing on such shares, if any, can be claimed back from the IEPF
Authority by making an application in the prescribed web based Form IEPF-5
online and sending the physical copy of the same duly signed (as per the
specimen signature recorded with the Company), along with requisite
documents enumerated in Form IEPF-5 to the Company.

For any qgueries [ clarification on the above matter, the Shareholders are
requested to contact the Company's Reglstrar and Transfer Agent, namely, Link
intime India Private Limited, [Unit: Ratnamani Metals & Tubes Limited), S5th
Floor, 506 to 508, Amarnath Business Centre-1 (ABC-1), Besides Gala Business
Centre, Nr. 5t
Ahmedabad - 380009, Telephone No.079-26465179/86/87, Emall:
ahmedabad @linkintime.co.in & iepf.shares@linkintime.co.in

Date: 18/04/2024
Place: Ahmedabad

POSSESSION NOTIGE - [Tor nmovable property) Rube B-1)
Wherses, he underngned deing the Authorized Officer of (IFL. Homa Finance Limited (Formesy known as Indie Infiing Housing . = T A 4 Regd. Office. 17, Rajmugat Seciety, Naranpura Char Rasta, Ankur Road,
E::IL:HIH .:f] undar ha Smrrwiﬂd Hmﬂwmﬂiﬁﬂrﬁ:ﬂhﬂ Errh!tﬂ:l:?ﬂﬂf l'l'iﬂli-'d dialvl 4 Canara Bank <@2 Naranpura, Ahmedabad-180013. Phone No.: 079-29601200/01,/02,
STRrosa m‘lm#rldu saction ﬂlmlﬂlﬁl I - A i . 1 . |
Tamand Mofics was iss.ed by ha Authonsed Oficer of the company Lo the Doty 120 DORELy ML R B I s srusters ﬁmg Fan No.: 07-29601210 E-mai: |rr|u_mf!=ra1namml.=nm
mpay he smaunt merdcred £ he nolice within 60 days rom Do dibe of recept o e sakd nolice. The borrownr having “sfod CORRIGENDUM MET - |Website: wwew.ratramand. com CIN: L70109G11983P1C006460
repary e mmount, nalios s Ferely gheen T e Bormowar and the public s | e thas irnc@migHad s lnknn of the , ) MNOTICE TO THE SHAREHOLDERS
-:mu:r:-uh nuzru:ﬂm_mdmmmn{n-ﬂmmﬂr;imwﬁaﬁmmam?mﬁ The Frve Auction Motice Ads of Canara TRANSEER OF THE EQUITY SHARES OF THE COMPANY TO THE INVESTOR
?Fmﬂuwmnhm:iu HFLr anancol ssmeriionad harsn Undereih lestthamon, | Bank, Science City & Odhav branch : EDUCATION AND PROTECTION FUND AUTHORITY
“The borrowsr’s atterdon i imviled i of mub-sachion (B) of sactian 13 of tha Aci, I the borower clann B dues of B *IIFL for Vehicle Sale & Chandkheda, . — , . : -

its website at

the Company shall with a view of adhering with the

Xavier's College Comer, OFf C. G. Road, Navrangpura,

For, Ratnamani Metals & Tubes Ltd.
Sdy-

Anlil Maloo

Company Secretary & Nodal Officer

complaint form or cause to be delivered or
send by registered post of his / her
objections supported by an affidavit ~ stating

This Notice is also available at the Investors Relations Section of the Compamy’s
website at www.ratnamani.com and on Corporate Announcement of the
Stock Exchange's website at www.nseindia.com and www. bseindia.com.

the nature of his /her interest and grounds of L

opposition to the Regional Director, North

Western Region, ROC Bhawan, Opp. Rupal

Park Society, Behind Ankur Bus Stop,

Naranpura, Ahmedabad-380013  within

fourteen (14) days from the date of

publication of this notice with a copy to the

applicant company atits Registered Office at
the address mentioned below:-
SHOP NO. A/1/206, PALLADIUM

CORPORATE ROAD BEHIND DIVYA BHASKAR

PRESS, S.G HIGHWAY, MAKARBA,

AHMEDABAD GUJARAT-380051

for & on behalf of SKY VISION

PHARMA PRIVATE LIMI';I(EjI/)

NEHA ARORA

(DIRECTOR)

DIN: 09134141

Date : 19.04.2024 | Place : Ahmedabad

Date: 190482024 Sdl-Authorised Cificer

Place: Guyjarat For Tata Capital Housing Finance Limited

For no. 22 (Earlier 62) [Regulation 36 & 37 of DRT Regulations, 2015)
[See Rulel 52(1](2] of the Second Schedule to the Income Tax Act, 1941]

E-AUCTION / SALE NOTICE
THROUGH REGD. AD ¢ DASTI AFFIXATICN/BEAT of DRUM/PLBLICATION

RP /RC No. - 422/2021 DA No. 1421/2019
Certificate Holder Bank - DCE Bank
Vs,
Certificate Debtors Rajeshbhai Dineshbhai Limbasiya & Drs.
Ta,

C.0.No. 1 - Rajeshbhai Dineshbhai Limbasiya, Adult, Occupation - Business Plot No. 203,
sadguru Jyot comphes, Pedak road, Nr, Sant Kabli Road, Rajked - 360003

C.0.No. 2-J.B. Enterprise

A Proprietary Fam reprasented by and through s Fropritar

Rajezhbhai Dineshbhai Limbasiya, Adult, Doucpation — Businass, Plot Ne. 203, Sadgueu
Jyot comples, Pedak moad, N, Sant Kabit Read, Rajket— 360003

C.0L.Mo. 3 - Sonal Rajeshbhai Limbasiya, Adull, Docupation - Busingss, Plot Mo, 203,
Sadgura dyot comples, Pedak road, Nr, Sant Kabit Road, Rajket = 260003

The aforesaid COs no. 1 -3 have filed to pay the cutstandmg dues of A5 87,40,984.62 (Rs.
Farty Sewen Lakh Forty Thousand Mne Humdrad Eighty Four and Sixty Two Paisa only} as on
26.12 2019 Including interest in terms of judgmant end decres datad 29112021 passed in
O Me, 142172019 as per my order dated 05042024 the under mentioned propertyls] will
be ald by public eaucton in the sforementioned matter, The auction sale will be held
through Dnline g-auction” hitps: dr. auctiontiger.net.

Lot - Reserve Prica | EMD 10% or
Ma. Uesription o e Property (Rounded off} | (Roundad off)

1. | All the price and parcels of the immovable Rs Rs,
E‘lﬂé}e riy being shop no. 112, 15t Floor, Shree | 14,60,000/- 1,45, 000,-
ury Jyot Complex, Ward Mo. 12, City

Survey no. 660 Paiki of Revenue Survey Mo,

123 Paiki, Pedak Road, Rajkot District Rajkot

[Super Built up ares 20,90 5q, Mirs,|

Z | Al that peece end parcels of the immovable Az Rs.

Eﬂ:l ety hEII‘Iﬂ cellar ne, 1, on basement, Shree | 1200000~ | 1,.20,000)-
yof Complex, Ward Mo.12, City
Suruﬂl,r_:l_l:l ﬁﬁﬂ Paiki of Revenus S|4r'.nu Mo,
123 Paiki, Pedak Road, Rejkot Distrct Rajkot
[Carpat area 35.64 5q. Mirs.)
3 | All that pece and parcels of the immovable Rs Rs.
12.00,000/~ | 1,20,000/-

raperty being cellar no.2, on basement, Shres
g rE[pml ',.'ugt mplex, Ward !‘4912 City

Survey no. §60 Paiki of Revenue Survay No.
123 Paiki, Pedak Road, Rajkot District Rajkot

(Super Buile Up area 35.64 Sq. Mirs.)

Mota® in Respected of any claims to ba recaived if any, prionty of payment will be decidad in
terms of saction 31-B ofthe RDB Act, 1993 (as amended in the year 2016)
EMS Shall be deposited by through RTGS S NEFTIn the stcount as per details as under

Beneficiary Bank Mame DCB Bank Ltd,
Baneficiary Bank Address Ohebar Boad, Rajkod
_ Baneficiary Account No, 0402955100223
IFSC Code DEBHJIJDI]MI]

1} The Bid increase amaint will be Rs. 10,000/ for lat e, 1 - 3

Z} Prospectve bidders may avail onling training from service provider MY, E-Procuremeent
Tachnologies LTd. [Tel Helpling Mo, 9265562821 — 07961200594 / 598 / 568 /587 / 538 and
Mr. Ram Sharma [Mobila No, 09578531 888) Helpline Email b Support rawectiontiger.net and
far any property ralated quaries may contact Satish Trapasiya (Mob- 0726992491

detailed terms and conditions and procedure of sake before subrmitting their bids
4} The prospective bidders are advesed o adiers payrmaend schedule of 79%{Minus EMDO)
immediataly atter fall of hommer / close of suction and T5% within 15 days from the date of
auction and if 15th day is Sunday or other holiday, then an irmediate naxt first bank working
day. Mo raguest for extension will he entertained,
5} The praperties are baing put to 538 on “as is where 15", "as = what 5 "and “as is
wihatesver” basis and prospective buyer are advised to carmy out due B enca propery,
B} Sehedube of auction & a5 under.-

SCHEDULE OF AUCTION

1 Iinspection of Proparty

3 Last date for recanang bids along with eamest money and 21.065.2024
uloading decuments includmg proof of payment made upto 05.00 pm
3 e-guation ZI05.2024 Belween
12.00pm to 01.00pm

[With auta extensin
clause of 03 minutas,

Read with Thet Recovery of Dabts Due to Bank and Financial Institution Act, 19493

3} Prospective bidders are advised 1o visit website hitps,wwew.drt Buctiontiger.net for |

10.05, 2024 Betweaen | |
11.00 am to 200 pm | |

Lill E-Auction ends) should be ascertained and verified by the Bidders prior to submitting Bid.
sd For detailed terms and conditions of the sale, please refer to the link provided in
DEBTS IC, {Anubha Dubey) https://www.axisbank.com/auction-notices and/or https://axishank.auctiontiger.net.
HECOVERY ! =
TRIBUNAL mm“:ﬁ::ﬁ’:’muﬂ}fg“;; | [pate: 19th April 2024 Sd/- Authorised Officer, Axis Bank Ltd.
s ah nmd?;ha g Place: Ahmedabad Mobile No.: 9228898782

AXIS BANK LIMITED (CIN: L65110G)1993PLC020769)
Registered Office: “Trishul”, 3rd Floor Opp. Samartheshwar Temple, Near Law Garden,
Ellisbridge Ahmedabad - 380006
Structured Assets Group at Corporate Banking Branch at Ahmedabad: Structured Assets
Group at Corporate Banking Branch at 3rd Eye Building, 2nd Floor, Near Panchvati Circle, C G
Road, Ahmedabad-380009. Email id : jitendra.popat@axisbank.com; nilay.sharan@axisbank.com

"SALE NOTICE FOR SALE OF MOVABLE AND IMMOVABLE PROPERTIES"

Appendix IV-A [Read with Rule 8(6)} of Security Interest (Enforcement) Rules, 2002

E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act 2002) read with proviso to
Rule 8 (6) and Rule 9 of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower i.e. 1) M/s. Kundan
Jewellers (Borrower & Hypothecator) having its registered office at 108, Suvarankala, Opp.
Punjabi Hall, C G Road, Ahmedabad 380009 2) Mr. Sureshbhai Mahasukhlal Soni (Sole
Proprietor, Mortgagor and Guarantor), 3) Mr. Dipal Sureshbahi Soni (Mortgagor and
Guarantor) 4) Mr. Nehal Sureshbhai Soni (Mortgagor & Guarantor) & 5) Mrs. Kundanben
Sureshbhai Soni (Mortgagor and Guarantor), all 2 to 4 residing at 203/A, Pushparaj Apartment,
Near Ruchir Bungalow, Judges Bungalow Road, Bodakdev, Ahmedabad 380054, the owner of the below
described immovable properties mortgaged/charged to Axis Bank Limited i.e. Secured Creditor, the
physical possession of which has been taken by the Respected Court Commissioner on 22nd October
2023appointed by Hon'ble Chief Metropolitan Magistrate, Ahmedabad on Sec. 14 application i.e.
Criminal Miscellaneous Application No.1276 of 2023 filed by Axis Bank Ltd. under SARFAESI Act.
Thereafter Court Commissioner has handed over physical possession of the below mentioned mortgaged
properties to the Authorized Officer of Axis Bank Limited, i.e., Secured Creditor will be sold on “AS IS
WHERE IS”, “AS IS WHAT IS”, AND “WHATEVER THERE IS” and “NO RECOURSE BASIS” on 10th May 2024,
for recovery of Rs. 6,99,92,399.74 (Rupees Six Crores Ninety-Nine Lakhs Ninety Two Thousand
Three Hundred Ninety Nine and Paise Seventy Four Only) being due as on 15th February 2022,
as mentioned in Demand Notice dated 21st June 2022 bearing reference number AXIS/SA/JP/2022-
23/576 issued u/s. 13 (2) of SARFAESI Act, being the amount due as on Outstanding as on 15th
February 2022, along with further interest w.e.f. 16th February 2022 at the contractual rate along
with penal interest thereon till the date of payment and incidental expenses, charges, costs etc. due from
1) M/s Kundan Jewellers 2)Mr. Sureshbhai Mahasukhlal Soni 3) Mr. Dipal Sureshbahi Soni 4)
Mr. Nehal Sureshbhai Soni 5) Mrs. Kundanben Sureshbhai Soni to Axis Bank Limited i.e. Secured
Creditor.

The description of mortgaged properties for sale along with reserve price and the earnest money deposit
are as under:

POSSESSION NOTICE

{Far immovable Properiy)
Whereas,
The wivdersigricd bedng he Adthorized Officer ol INDIABULLS HOUSING FINAMCE
LIMITED (CIN : LESB220OL2005PLC136029) under the Secunfisation and
Raconstruction of Financial Assels and Enforcement of Secunty Interest Act, 2002
and in exercise of powers conferred under Section 13 (12) read with Rule 3 of tha
Security - Interest (Enforcement) Fules, 2002 ssweed Demand Motice dated
20.10.2023 caling upon the Bormowes(s) RAW PARMANAND VIGHANMI
PROPRIETOR RAVIRA] GARMENTS AND VIGHAMNI SHILA PARMANANDABHAI
i repay the amount mentened n the Notice being Re. 30,85 365.31/- (Rupees
Thirty Lakh Minety Five Thousand Three Hundred Sicty Five and Paise Thirly
One Only] agains! Loan Account Mo, HHLGAMOOS22391 as on 13102023 and
inlerest thareon within G0 days from he date of recaeipd of the said Nodice
The Borrowsr{s} having failad to repay the amount. Motice. s hereby ghan o the
Bormower{s] and the public in genaral that the undersigned has taken Possession of
the property described herein balow in exercise of powers confarrad on hém undar
Sub-Section {4) of Section 13 of the Act read with Rule & of the Secunty Interest
Enforcarment) Rules, 2002 o0 14042024,
The Borrowens) in paricular and the public in-general is herely cautioned not 1o deal
wilh thi proparty and any dealings with tha property edall be subject b e charga of
INDIABULLS HOUSING FINANCE LIMITED for an amount of Rs. 30,95,365.31/-
(Rupgas Thirty Lakh Ninety Five Thousand Three Hundred Sixty Five and Paise
Thirty Cne Only} as on 13.10.2023 and intarast tharaon,
Tha Borrowers” attention iz invited bo provisions of Sub-Saction (B8] of Section 13 oftha
Actin respect of time svallable, 1o redeam tha Secursd Assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

ALL THAT PIECEE OR PARCEL OF LAND / PROPERTIES AS UNDER
TOGETHER WITH ALL THE PRESENT ANDIOR FUTURE STRUCTURE
BUILDING FURNITURE FIXTURE, FITTIMGS , STANDING AND ! OR PLANT AND
MACHINERY INSTALLED [ TO BE INSTALLED / CONSTRUCTED! TO BE
CONSTRUCTED THEREON AMD ALL THE PRESENT AND [ OR FUTURE
RIGHTS , TITLEAND INTEREST OF M/S SHILABEN PARMANANDBHAI VIGHAMI
THEREIM :

SUB PLOT MO. - TT+78-C, R SURVEY MO. 673, AREA OF PLOT 71.17 50.
MTRS., CONSTRUCTION AREA TOTAL 88.73 SQ. MTRS., (GROUND FLOOR
5417 B0). MTRE., 15T FLOOR, 34.56 20. MTRS.), SITUATED AT RAMESHWAR
NAGAR ANJAR TAL ANJAR DISTRICT ANJAR KACHCHH AMNJAR - 370110
GUJARAT, BUTTED AND BOUNDED AS UNDER, ;
NORTH : SUBPLOTNG, TT+TEE EAST :
SOUTH SUBPLOTMO. FT+72D WEST :

Y. NO. 672
&.00 MTRS. WIDE ROAD

Date - 14.04.2024
Place : ANJAR KACHCHH

Authorized Officer
INDIABULLS HOUSING FINANCE LIMITED

1

14

(Insalvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
SAMVID STEELS PRIVATE LIMITED

1

7 :[:hal!,1 of incorparaton of Corporate: Debiar

3 [Authanty under which Corporale Deilor i | ROG = Abmesdabad
|mcerparatad | registered

| Address of the Egmare-:l affice and

| hfdruss & amail of e inlenm rasakion
| professional. a5 ragishensd with the board

| Address and e-mat bo ba usad for

| Resiution Pralessorsl

Lastdata for EJ|JI11I5-EIEII'I|:¢':-|EIIT'E
| Classes of creditors, fEI'-'_.' urder dauss o) | Mot sppicable, as per-indormation avalable

Place: Ahrmedatad

FORM A

PUBLIC ANNOUNCEMENT
| Under Requiation & of the Insolvency and Bankruptey Board of India

. — _RELEVANT PARTICULARS .
Name of Corporate Dabtor ' SAMVID STEELS PRIVATE LIMITED
| g2

Corparate Kentity No. { Uimited Lisbilfy | USS100GHSA2PTCO18421

Manlificafion Mo, of Coperale Doblor | - ]

[MF5, SAMVID) STEELS PRIVATE LINTTED

princsl ofice (F &) of Corporate Detidor | AL 2, Asferey Complex Kad-Rael Highwdy, Raraanagas
Kadi-3E2T2T Mahesara Gugral, Indss

| Insahvency commencement date in (470402024

|respect of Corparabe Dublor _

Essmaned date of closure of insolvency | IAMBNE024

| eluLRn prodess | o

Wame and Regsiration number of the Manish Santosh Buchasia (PCS P RV SFA)

R, No: IBBIFA-O02ERMNIMET 201 720181 442
AFA Valld upis ! 06-11-20024
308, 3rd oo, "Gala Marl” Nr Soba Cendre, Befon:
Eafal Panizar Abovs SBIUnicn Bank, South Bopal
SAhmacabsd-350058, Gujaral | M No. 3898055567

| Emadl; mnnlahwhawa@gm& Coam

306, 3rd Floor, "Gala Mert” Nr Soba Cenire, Bedore
| Gafal Pansar Above SBIUrcn Bank, South Bopal

Ahmadatad-350050, Gujara

Email: =amvidsiaalshed diigmall.com

| otinsiz024

reaolvency professional acing as imanim
Resnlution Prodezaianal

correspondence with lhe Infesim

of sulsection (5A) of section 21, dscerianed | with Interim Fesclution Professional

| by tha Inberim Rlasolufion Proéessianal
| hearnes of insclvency professiorals identifed| Nal Appleatée

bt Bs athonzed reprasentaive of cediiors |

| ks frosnamesforeach s

| {3 Wablirk: Hps bt o manihpmedoantoads
[k Physical Addrase: Mot epoficabls

(a} Redewvant ks and
() Dstals of ausharped renresentaiesg
ari available al:

Nofica i haredny given thal $ia Malional C"n"pa'r-' Law Triwunal, Ahmedabad Banch has crdared tha
cammercement of a comporate insalvency resclulion progess of the Samyld Steels Privale Limied on
TTI2024,

Tha creditors of Samyid Seals Private Limited are heraby called upan o subet their claimes with prood
o o beedtore DABBI2024 b e Intedm regolulion profesional &1 he address menboned aganstentry o 10
Trefinancia cradiior shall submi thedrclalms siin proof by electraniz means enly

Al othar creditars may subenizhe claima with proo in person; by postor by electonic means

Submizslon of false or mislesding preofs of claim shall sitrect penaliies Sdi-
Manish Santosh Buchasia
Dabe - 1804 2024 inlerim Resakition Prafessional for SAMYID STEELS PRIVATE LIMITED

Regn. Na.: |BEVPA-D2IP-MID4ET2017-2018/11449

Sr. RESERVE | EARNEST MONEY
No DESCRIPTION OF PROPERTY PRICE | DEPOSIT (EMD)

Properties bearing Flat No. 7 on the Fourth Floor admeasuring about
100 sg.yards in the scheme known as “HET APARTMENT" of SHRI

STHANKVASI  (SHANTINAGAR) ~ ASSOCIATION, an  Association Rs.

registered under the provisions of The Bombay Non Trading|23,00,000/- Rs.2,30,000/-
5 |Corporation Act, 1959 under serial No. NTCG-7734 dated 19-01-199%|  (Rupees | (Rupees Two

situated on the land of Final Plot No. 100 & 101 of Town Planning| Twenty- Lakhs Thirty

Scheme No. 15 situate, lying and being at MOUJE: WADA), Taluka:| Three Lakhs| Thousand Only)
City, in the Registration District of Ahmedabad and Sub District off  Only)

Ahmedabad-3 (Wadaj) owned by You Nos. 2 & 5 i.e. Mr. Sureshbhai
Mahasukhlal Soni and Mrs. Kundanben Sureshbhai Soni.

Physical possession of the above mentioned Properties was taken by the Respected Court Commissioner
on 22nd October 2023 appointed by Hon'ble Chief Metropolitan Magistrate , Ahmedabad on sec.14
application i.e. Criminal Miscellaneous Application No.1276 of 2023 filed by Axis Bank Ltd. Thereafter
Respected Court Commissioner has handed over physical possession of the above mentioned mortgaged
properties to the Authorized Officer of Axis Bank Limited.

The online bids shall be submitted as per schedule given below.

Last date for | Demand Draft/Pay Order in the favour of ‘Axis Bank Ltd." payable at Ahmedabad, to be submitted
submission of | on or before 9th May 2024 by 5:00 p.m. at the following address:
bid and EMD |Mr. Jitendra Popat, Structured Assets Group at Corporate Banking Branch at 3rd Eye
Remittance |Building, 2nd Floor, Near Panchvati Circle, C G Road, Anmedabad-380009. K/A: Mr. Jitendra Popat

Inspection of |On 1st May 2024 between 11:00 AM to 02:00 PM with prior appointment. For
Property |inspection, please contact Mr. Sagar Chavda on Mobile Number 9925364887.

Date and time | 10th May 2024 between 3.00 p.m. to 4.00 p.m. with auto-extension of five minutes
of e-auction |each in the event of bids placed in the last five minutes.

Bid Increment .
Amount Rs. 50,000/ - (Rupees Fifty Thousand Only)

{ = Axis Bank Ltd. had filed recovery proceeding i.e. Original Application (Diary) No. 411

of 2022("0A") against 1) M/s. Kundan Jewellers (Borrower & Hypothecator) Nos. 2)

Mr. Sureshbhai Mahasukhlal Soni (Sole Proprietor, Mortgagor and Guarantor), 3)

Mr. Dipal Sureshbahi Soni (Mortgagor and Guarantor) 4) Mr. Nehal Sureshbhai Soni

(Mortgagor & Guarantor) & 5) Mrs. Kundanben Sureshbhai Soni (Mortgagor and

Guarantor),. for recovery of outstanding dues in Hon'ble Debts Recovery Tribunal-I,

Ahmedabad. The said OA is pending for adjudication.

"There may be various attachments on Borrower accounts" to be ascertained and

! verified by the Bidders prior to submitting Bid.

| = The Various dues of the Municipal Corporation, Society, Electricity company etc.

I

Encumbrances

Stressed Assets Management Branch,

s 3T AT

Ahmedabad -380015 Ph, 89858814140
Email; samahmiZbankofbaroda.co.in

Sr.ilod Name & address of

Ha Borrowen's/Guarantoris

1. |Mis Peace Infrastructure Pvt Ltd
(Borrower) its registered office at B-2.
Vasa Vila, Taktawala park, Naranpura
char Rasta, Naranpura, Ahmedabad,

Director/Guarantors Mr. Kamlesh
Ramial Patel, Mr. Kamiesh Ramial
Patal (Karia) of Kamlaesh Ramlal Pate!
{HUF}, Mr. Fonak Lalitkumar Joshi,

sftanding

Darivapur. Kajipur,
Ahmedabad. Owner:

15l Floor, Kamdhenu Complex, Panjrapale Cross road,

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Ruled (6) of the Security Interest{Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower{s) and Guarantor (5) that the below described immovable
properties mortgaged/charge/hypothecated to Bank of Baroda, the Securad Creditor, the Possession of which has been taken by tha
Authorised Officer of Bank of Baroda, Secured Creditor, will be sold on “As is where is"”, "As is what is", and "Whatever there is"on
10th May,2024 for recovery of below mentioned account/s. The delails of Borrower/s/Guarantor/s/Secured Assel/s! Dues! Reserve
Pricefe-Auction date & Time, EMD and Bid Increase Amount are mentioned below -

Description of Properties

Lot No. {1.): Shop no! Municipal Senses No 1464,
Survey no. B, Hissa No.35, FP no.B, admeasuring
13400 3q.Mtrs along with construction of building

Madhaupura Market, Opp Deihi Darwaja, Mouje.

Karta Kamlesh Ramlal Patel

SALE NOTICE FOR SALE OF

IMMOVABLE PROPERTIES

'APPEMDIX- V-& [Ses proviso to Ruled [§)]"

Reserve Price EMD &

Radadia, Mrs. Dharti B Joshi

Mr. Lalitkumar ¥V Joshi, Mrs. Pratimaben Kamleshbhai Patel, Mr. |nn-'cir.e ws 13 (2) dated.31.07.2019 and further interest thereon at the
Mirmal K Patel, Mr. Ramesh Makanbhai Radadia, Mrs.Bhartiben R |contractual rate plus cost, charges and expenses wef 31.07.2019 less

Total dues Bid Increasa Amount
Mis Peace Infrastructure | Reserve Price
Pvt Ltd. tetal dues| Rs. 97.20,000/-
Rs. 5545496125 (Rs.
thereon situated and lyimg at|Flwe Crore Fifty FourLac EMD

Fifty Four Thousand Rs. 920 0000-

Taluka and District-|MNine hundred Sixty One

Kamlesh Ramlal Patel HUF |and Paisa Twenty Five | Bid Increase

only) as per demand| Rs 50 000/

recovery thereafter if any

o0 O

di
P

Date : 19.04.2024 | Place : Ahmedabad

)
= .' .

financialexp.epapr.in

E-Auction Date : 10.05.2024 and E-Auction Time : 02:00 PM to 06:00 PM (Unlimited

extension of 10 minutes) * Property Inspection Date : 01.05.2024 and Property Inspection
Time : 11:00 AM to 02:00 PM » Status of Possession (Constructive/Physical) : Physical

For detailed termz and conditions of sale, please refer to the link provided in https:/iwww.bankofbaroda.in/e-auction.htm and https:/fibapi.in.
Also, prospective bidders may contact the authorized officer Mr. Bhavesh D Modi, Chief Manager, Mob. No. 9898814140, Tax/GST as per
Government Rules applicable shall be payable by purchaser on sale of Immovable Assets.

AS PER SARFAESI| Act, STATUTORY - 15 - DAYS SALE NOTICE TO THE EORROWER /GUARANTOR! MORTGAGOR

The above mentioned borrower /s is/ are hereby noticed to pay the sum as mentioned in section 13(2) Notice in full before the date of auction, failing which property will
be auctioned / sold and balance dues if any will be recovered with Interest and cost from borrowers/ guarantors (mortgagor,

Sdl- Authorized Officer, BANK OF BARODA




